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This writ petition was filed in 19'?'8';’3 The '
reliefs prayed for were for issue of a direction quashing
the order of promotion of respondent mu and reverting
the petitioner from the post of Office Suparintendent
Grade,T to the post of Office Superintendent Grade./II
S, and fg;feiirecting the respondents r;ot to revert the
petition, from the post of Office Superintendent Grade.I.Zk
The petitioner was born on 21,1.1924, He, therefore,
must have supperannuated in January,1982. Since the
petition:{was against his order of reversion from
the post of Office Superintendent Grade.I to the post
of Office Superintendent Grade,)II which order was sanghk
stayed by the Allahabad High Court on 16.8.78 and
was subsequently cnnfirmed;‘/‘f‘he applicant must have
retired as Office Superintendent Grade.I. Therefore,
the cause of action does not survive today. Nobody is
present on behalf of the petitioner,Sri Prashant Mathur -
is present for the respondents. The case is dismissed

as having become infractuous.’
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